Central Administrative Tribunal
Jaipur Bench, JAIPUR

ORDERS OF THE TRIBUNAL

1
OA No.242/2009
Present: Shri Bharat Saini, counsel for applicant
Heard the learned counsel for applicant.

For the reasons to be dictated separately the OA is

disposed of.

(B.L. %ﬂi) [M.L.Chauhzgnj

Member {Administrative) - Member (Judicial)
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Central Admnnsirauve Tnbunal
Jamur Bcnch JAlPUR '

oA 242-/ 2009
ThlS the S'd dav of July, 2009

Hon'ble Mr M.L. Chauhan, Member (Judicial)

‘ Hon‘ble Mr B. L.Khatri, Member (Administtative)

‘LahtMohanSharma : f BRI i. Qe
~  SfoShri Brij MohanSharma - e
- <. aged 48 years, R

3

~

R/o Plot No.67 Tara Nagar -A i

- Jhotwara, Jaipur working as.
Clerk in the office of A N. Jalpur

JA..PUP _— A» J» Csevess A-;-.:'.:- Appl‘:cant

s ( Bv Advocatc Shn Bharat Saml)

2

-Versus

‘ 1 - Thc Complroller and Auditor Gcﬁeral of Indla, ‘

. Indian Audit and Accounts Department, 10, Bahadur
y Shan’ Jaffar Marg lnder Prasth Estate , New Delhi -

B R ’I‘he Pnncnpal Accountant General (ClVll Audlt), AG:

_ . Office, B.D. Road, Near Statue Circle , -
-=ua1pur 7‘ s T e f,:,;;..3.. Rcspondentﬁ

Moo

'o RDER go:-alg

Thc apphcant has ﬁled th1s OA. agamst the ordcr_ o

- dated- 16 6. 2008 wherebv ,; h1s mpresentauon dated -

%/the g:oundg ;alsed~m the OA_ and cgntenuons ralscc_:l before T

B

1s the order Wthh is undcr chaﬂenge As can be: seen fmm .-

o '10 6.2008 has been re_]ected by the compctem authontv on
'A‘the ground that them lS no. pro\nsmns m the rule to glant 3 -

-grace mark themtore ms request cannot be aoceded to This

'\"-'.
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us, t_he"casc of the applicant is that he has quéljﬁed papef

"1 ie. Government of India Accounts Regulauon wtnch
" consists of Group “A” & “B” and he has obtamed 41% thus '
_he could not have' been rcverted. from the post of Audltor on

“the ground that he has not passed paper I. This was not plea -

taken by the appliéant before the competent .aﬁthoﬂty and

the respondent has ﬁot cxaininecd; the matter in that

perspectlve As such 1t can not be said that the case of the
apphcant has wrongly been mjcctecl v1de Annexure A/2 in
" the abscnce of aforesaid plea Wmch was never raised before

the compctent authority. -

| ln view of What has bccn stated above we are of the -
v1cw that th1s OA can be dlsposed oi at this stage w1th hberty ]
reserved to the applicant to make fresh representauon to the

competent authority in the light of contentions as noticed

‘ above and the decisions. rendered by this Tribunal -in

) (.,)A.SO.'_/ZOOO‘ in the case of Suresh =~ Verms Vs. The

Comptroller and Auditor General of India decided on20th

' September, 2001 within a period ‘of two weeks. In -that. -

cventuality, the compt;tent authority will pass reasoned and

speaking order within a penod of six weeks from the date of

" receipt of such representation. In case the applicant is still

~ aggrieved it will be o_petl foi‘_ him to file fresh OA.
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W1th these observatlons made mde heremabove the

present OA is dlSpOSCd. of at the admlssmn stage

B.L. W L | (M.L.Chauhanl

Member (Administ:ative) - Megnber_ (Judigia!)

-



